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present state of the Copper Currency in the
Straits’ Settlements,

Mni. GRANT ioved that the above com-
munication be referred to the Sclect Com-
mittee on the Bill “to improve the Law re-
lating to the Copper Currency in the Straits.”

Agreed to.

M, ELIOTT presented the Report of
the Select Committee on the project of Law
for the establishment of a new Civil and
Criminal Court on the Neilgherry Iiils,

Mr. MILLS moved the first reading of
a Bill *“to modify Act XXVI of 1850, so
far as it relates to places in the Bengal
Division of the Presidency of IFort William,”

Bill read a first time accordingly.

Mg LELIOTT moved the second reading
of the Bill “to amend the Law relating to
District Moonsitfs in the I’residency of Kort
St. George.”

Motion carricd, and Bill read a second
time accordingly.

Moved by the same, that the Dill be
referred to a Select Committee, consisting
of Mr. Mills, Mr. Allen, and the Mover,
with a special instruction to submit a pre-
liminary Report upon the Bill, with a view to
its alteration previously to its publication in
the Government Gazetle.

Agreed to.

Mnr. ALLEN moved the third reading
and passing of the Bill for regulating the
establishment and management of Klectric
Telegraphs in India.”

Motion carried, and Bill certified accord-
ingly by the PRESIDENT,

Ordered that'Mr. ALLEN carry the Bili
to the Most Noble the Governor General
for his assent.

The Council, on Mg, ALLEN'S motion,
adjourned for five minutes ; and afterwards
met pursuant to adjournment.

The following Message from the Most
Noble the Governor General was broggln
by Mxz. ALLEN, and read :

MESSAGE No. 24.

The Governor General informs the Le-
gislative Council that he has given his assent
to the Act passed by them this day, entitled
4 An Act for regalating the establishment and
management of Electric Telegraphs in Indin.”

By Order of the Most Noble the Go-
vernor General.

CECIL BEADON,
Secy. to the Govt. of India.

|

Forr WiLLIAY,
The 23rd December 1854.
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Mi. GRANT moved that the new
Standing Orders, concerning the ad:nission
of strangers, be published in the Government
Ciazette,

Agreed to. ,

"Fhe Council adjonmed, on Mn. Dorivs
motion, till the i3th of January 1855,

Suturday, January 13, 1855
PRrESENT §
The Hon. Sir Lawronce Peel, Vice President.

Hon. J. V. Grant, D. Eliols, Esq.
Hon. B, Peacock A, Mulet, Eng., oud
Hon. Sir Janes Colvile, C. Alien, Esq.

A. J. M. Mills, Enq.,

The Governor General was preveﬂtc‘l
by indisposition from attending.

y'L‘he lliow’m.v, s LAWR%‘JNCE PLEDL
was in the Chuair, .
Tz CLERK presented the following
Petitions : —

A Puition from certain Members of the
Indigo Planters’ Association, statiug, tht
Cattle Trespass is onc of the greatert OV‘:
affecting the Agricultural Connnuuity ¢
Bengal ; and that the Association have
lately brought the subject uuder.the notice
of the Government of Bengal, i a letter
annexcd to the Petition, which they pray may
be taken into consideration by the Counct
A Petition from certain Inhaﬁitmx;sti:ﬂ
Chittagong, praying that the Regula
propos:d éitllpregar(gl to the Chowkeedarq®
'Tax may not be carried into effect that
district, and that they may be relieved from
the 'T'ax at present in force. ..

Mi. M1LLLS moved that this Petinon bc
printed and referred to the Select Commit-
tee on the Bill,

Motion carried.

A Petition from Mr. E. Lautour, the
Additional Judge of I’atna, forwarding the
Draft of an Act to alter the provisions of Re:l
gulation 11Iof 1797, relaung to fincs an
Penaities.

Another Petition from the same gentk‘_'
man, forwarding the Draft of an Act res
pecting stampe,

Sut JAMES COLVILE presemed the
Report of the Select Committee on the Bi
“for the further improvement of the Law ©
Ewvidence.”

Mg. MALE'L presented the Report of th®

Select Committee on the Dill « for the bettel

prevention of desertion from the Indian Navy-
Mg LLIOTT presented the proliminary

Reportof the Select Committee on the Di

% to amend the Law relating to District Mo‘ﬁ"
siffs in tho presidency of Fort St. George-
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SESSIONS COURT AT OOTACAMUND.

Mg, ELIOTT moved the first reading of
a Bill *to empower the Session Judge of
Coimbatore to hold Sessions at Qotacamund
on the Neilgherry Hills.” ‘The Honorable
Member said, the Madras Government had
proposed to establish a Court of novel consti-
tution, to be called the Auxiliary Civil and
Sessions Court. This proposition had been
referred for report 10 a Select Committee,
who reported that it appeared to them that a
Court constituted according to Regulations
VII and VIII of 1827 of the Madras
Presidency would be sufficient for the
preseat exigency. Such a Court the Go-
vernor of Madras could constitute of his own
authority, and all that was required to be
done by a Jegislative Act, was to em-

wer the Session Judge of Coimbatore
to hold Sessions at Ootacamwund. The Bill
of which he now moved the first reading,
had been prepared by the Select Com-
mittee for that purpose.

S 'ABSENCE OF GOVERNOR GENERAL.

Mgr. DORIN said, he was sorry to be
obliged to ack the indulgence of the Coun-
cil for postponing the reading of the Bill to
provide for the exercise of certain powers by
the Governor General during his absence
from the Council of India, (of which he had
given notice), until next week. The Bill
had been drawn, and would have been
brought forward to-day, if it had not been
necessary, with reference to some of the
arrangements proposed, to consult the Execu-
tive Council upon it. This would have
been done yesterday, had not the Governor
Genersl been prevented from holding a
Council by indisposition. ;

The reading of the Bill, therefore, stood
postpened until Saturday next.

BOUNDARY MARKS (MADRAS)

Mr. ELIOTT moved the first reading of
a Bill for the establishment and maintenance
of boundary marks in the Presidency of
Fort St. George. Ile said a survey was now
in progress in Madras, one of the objects of
which was to fix the boundaries of fields,
&c., and it was an object of great impor-
tance to establish land-marks to denote those
boundaries. The Bill submitted followed
Act III of 1846 and I of 1847, which
rovided for the same object in the Presi-
Eency of Bombay and the North-Western
Provinces respectively.

[JaN. 20, 1855.]
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CATTLE TRESPASS.

Mg, PEACOCK moved that the Pe-
tition from Members of the Indigo Planters’
Association read this day, be printed. Ile
had thought that this would have been
done as a matter of course, On looking
at the Standing Orders, he found that this
was not the case, As Mr. Theobald, the
Secretary of the Association, seemed to
desire that he should be informed of what
had been done with the Petition, there
would be no objection to the Clerk of the
Council communicating to him, under Sec-
tion XXX of the Standing Orders, that the
petition had been ordered to be printed ; and
he (Mr. Peacock) would therefore also move
that such a communication should be made.

Both motious carried.

NOTICES OF MOTION.

Sir JAMES COLVILE gave notice
that, on Saturday next, he would move that
the Council resolve itself into a Committee of
the whole Council on the Bill * for the further
improvement of the Law of Evidence.”

Mgr. MALET gave notice that, on Satur-
day next, he would move that the Council
resolve itself iuto a Committee to consider
the Bill “{or the better prevention of Deser-
tion from the Indian Navy.”

Mgz. ELIOTT gave notice that, on Satur-
day next, he would move that the Council
do adopt the preliminary Report of the Select
Committee to consider the Bill ¢ to umend
the Law relating to District Moonsifls in the
Presidency of Fort St. George,” and that the
Bill be amended according to their sugges-
tion and published for general information.

Me. LAUTOUR'S PETITIONS,

Mg. MILLS moved that the two Petitions
from Mr. E. Lautour, Additional Judge of
Paina, read this day, be printed. These
petitions related to points of importance con-
nected with Civil procedure,

Agreed to,

The Council Adjonrned.

Saturday, January 20, 1855,
PrESENT :
The Most Noble the Governor General, President.

Hon. Sir Lawrence Peel, Hon. Sir James Colvile,
Hoa. J. A, Dorin, A.J. M. Mills, Esq,,

Hon. Major Geul. Low, D. Eliott, Esq.,
Uon. J. P. Grant, A. Malet, Esq., and
Houn, B. Peacock, C. Allen, Esg.,

Tor CLERK presented a Detition from

| certain inhabitants of Ilowrah agaiust the





